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Nazesh Chand & OLhETS eeescassessssassosipplicants,
Versus

Union of India & Others seecesesssesssfespondents,

CCnAly

Hon'ble Mr.Justice 3,K.Dhaon,Vice Chairman,

Hon! ble Mr.S.kJAdige,tiember(A)

For the zpplicantgs3hii iA.S.Grewal,Coimselly
For the respondentss Shri il,X,Giri,Counsel.

JDRENT(ORAL) |
(2y Hon'ble Mr,Justice S,K,Dhaon,Vice Chairman)

Vide order dated 10.,9,92, the Depuly
Commissioner of Police initiated W& proceedings
against the applicants, The charge contained in the
order indicates that the applicants had committed
certain criminal offences. The applicants came to
this Tribunal with the allegation that they were being
subjected to a criminal trial. Therefcre, they would be
prejudicedin the trial if the departmental proceedings

cre allowed to coniinue simultaneously with the trisl,

2. A counter~affidavit has been filed, In it.
it is admitted that the applicants are facing preclcely
the same charges before the Criminal Court as before
the Disciplinary'Authority, In view of this admicsion,
it is clear that the departmental proceedings cannot

go on till the culmination ¢f the criminal proceedings,
Wwe,therefore, direct that the departmental proceedings
shall remain in abeyance till 2 decision is given

by the Criminal Courty, If the applicants are acqguit ted,
it will be open to the authority concerned to tzke a
decision and thereafter to proceed with the departmental(
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3. 4ith these directions, thic application is

disposed of finally but without any order 35 to costs,
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